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Nonz for the applicant even in the second round
Mr.Zakir Huzsain, brief-holder for
Mr.S .5 ,Hasan, couns=)] for the responient o.l
Mr.UDBharma counsel for resporndent NO.3

~ This is a Misc. application for
recalling the order passed in OA No0.242/94
on 24.1.1596 and for reviving the aforesaid
Orlﬂinal application and pro; ed ing wlth the

same in accordance with lawe.

-

2. we.have heard Mr.2zakir Hussain,

brief~holder for Mr.S .S .Hasan, counsel for
counsel

respondent Ho.l arl Mr . 7.0 .Sharms,

u

for respondent 1o.3 2nd have 3lsd peruced

the ;gcords.

3. The applicznt had filed an Original

Applicatibn N0 L2472 /94 chal%énging hiz zlloocation

to the AGMIT Cadre of the Indizn Administrative

Service and had praved for a diresction to the

respondents to allcoste the Rajzsthan State

/gaﬁ}e 5f TA3 to him consildering Haryana 0 be
his home Stdte The applicant claims that he

melongs to the Statd of Har*:nu and he had by

mistake/inadvertence declared his home State

as sState of Rajzzthan in the application form.
The contentisn of the applicant is that since

*the Joint Secretary, Department of Personnel

. /2
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w0 .. C.A.T. Bench, JAIPURT'T

Date of Order SN - Orders
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and Trainlng in. the Government of Irdia

N upyeared tefbrp th° Tr}bﬁﬁélion 24 .1.19%%6 and

had stated that the Jeclaration of the cardidates
b Y .of;tﬁéir hone“étate in thz application form

is flnal anu irreVOCdblc, the applicant

thcr after-dii nuf presq tha aforesaid

OA and 3uaght ﬁérmlsSLOn of the Tribunal

to thharaw the same . It is ctated by the

. | applicant that such a declaration giveh -

‘17 by the Joint Sscretary is false and it \Tu
SRR was in’view of thié wrongfulideclaratioﬂ
that the-counsel for the applicant believing
it to be true did"not pHirsue the case further
and sought permission to withdraw it. It

is further stated by.the applicant that had
thic wreng iecl ration not béen given by

the Joint Secretary. the apglicant's case
belng simllar to that of S%njevv Yauashal

.':l . ‘ -
vb. Union uf Inilm (on I!o.°°5/f’ﬂ/1’8° decided

3. : g

26,2.1990) would have been allowed. 7

. ) B
' . N } v H 3

~ . 4. ' If the agplicant®is of the view
. L - that the deflaration madé Ly the aforesaid
Joint Secretary was false, he is free to
- seek an approgriate t&ﬁédy‘against him
before an appropriate forum. The facts :
stated in this MA 4o nct furnish any

ground for recalling the impugn:=d order

N .o/3

by chandnnarh Bench of thc Trlbunal on N~
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dismissed.

Lma’)

dated 24.1.1908 rasse A in A LIOO_?:”’/Qin

5. This Misc. appllecation is, therefore,

o« .
(0¥ ,Sha ( 3opal Frishna )
Meriar (a) Vice Chairman
(.
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